
Written Anawe,. AUGUST 18, 1960 

to the Universities and It is for their 
Boards of Studies to take action on the 
recommendgtions of the committees. 

Universities are autonomous bodies 
and have their own Boards of Studies 
to deal with the courses of study. 
While the core of knowledge included 
in different courses should be consis-
tent with modern demands of develop_ 
ment in different subjects, universities 
should be free to prescribe their ()wn 
curricula, and it would be dif'llcult to 
insist that the courses should be uni-
form in all universities, as it will be 
harmful to the ideas of experimenta-
tion and progress. 

Communist Activity In Darjeellng 

r Sbrimatl Tarkeobwarl Sinha: 
295. ~ Sbri SnreDdra Pal Singb: 
l Sbrl Tall SInP: 

Will the Minister of Home Alralr. 
. be pleased to state: 

(n) whether his attention has been 
drawn to the Press reports that 
Darjeellng is threatened with infiltra-
tion or Communists owin, allegiance to 
,Chinn: 

('b) whether 8 vicious whispering 
-campaign has been started by them 
that 'the Red Liberation Annv is com-
ing from China'; and 

(c) if so, the action Government 
propose to take in the maUer? 

Thp MlnlslPr of StalP In tbe Minis-
try of Home Alralrs (Sbrl Hatbl): (a) 
and (b l. Press reports to this effect 
came to the notice of Government 
and wefe found to be grossly e ~ 

gerated. 

(c) All possible steps have been 
taken and are being taken to combat 
activities prejudicial to the defence 
ot India, publfc .afety and 'lnainten. 
.ance of public ordel'. 

1! bra. 

RE CALLING A'ITENTION NOTICI: 
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CALLING ATTENTION TO MA'ITER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED Tmu:AT OF REsIGNATION BY 

DoCTORs 0" CENTRAL GOVl'.RN-

MENT REALm ScHEME 
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The Deput,. Minister In the Minis-
try of Health (Sbrl P. S. Naaku): 
Toe Statement consists of three typ-
ed pages. May I seek your pennis-
sion to read it in English? 

MJo. S'PMker: Would it be ail 
right 
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Mr. Speaker: This can be read in 
English. 

SIlrI P. S. Naskar: In reply to a 
Calling Attention Notice about the 
observance of a protest week by a 
large number of doctors W'Orkilli 
under the Central G<lvernment Health 
Scheme. a statement wa. made in the 
Lok Sabha on the 2nd March. 1965. 
In pursuance of the assurance that the 
grievances of the medical o c~r  

would receive very careful and early 
consideration the various issues invol-
ved were c'Onsidered and orders issued 
in this Ministry's ()fllce Memorandum 
No. F. 5 (I) -1/6S-CHS. dated tbe 
30th June. !l165 (copy is laid on the 
T:>ble of the Sabha.-Statement I) re-
gording the revised scales of pay and 
the revised structure of the ~er ic  

Broadly speaking the reorganised Ser-
vice will be divided into two classe •• 
namely general duty doctors and spe-
cialists. The Gener.1 Duty Medicnl 
orne ... will be in Class II a. well as 
as in Class I. The Specialist Grade 
Oft\ecrs and Super-time scale offtcers 
.. ill be in CI_ I. 

Class II Service will consi.t of 
(I) General Duty Licentiate Medical 
OIIicers witt! a scale of pay RB. 350-15 

1881 (SAKA) 

! 
by C.G.H.s. 
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--3 --2 -- --~2 --  and 
(Ii) General Duty Graduate Medic&l 
Officers (Class II-A) with 8 scale of 
pay of Rs. 3~ -- -3 - ~

~ -3~ ) )  The minimum quali_ 
fication for entry to Class II-B of the 
Service i.e. General Duty Licentiate 
Medical Officers will be the posses-
sion of a Licentiate medical qualifi-
cation and five yelU'll experience and 
the minimum qualification for entry 
to Class II-A i.e. General Duty 
Graduate Medical Officers will be 
the possession of graduate medica] 
qualification registered with the Me-
dicI!! Council of IncUa. The medical 
graduates after CODIpletin, the 
rotating internship will be eligible 
fOr appointment to this category and 
wi!lbe eligible for promotion to 
Class I Service. A suitable share of 
the vacancles in Class II-A wUl be 
reserved to be tilled by promo-
tion of the \)utatanding members or 
Class II-B. 

The minimum qualification for entry 
to Class r category of General Duty 
doctor.. which will OBIT)' pay in the 
acale of Ra. ~ -- --~ 

1100-50-1250. shall be 5 yelU'll' expe-
rience after registration as a medical 
graduate. Medical graduat ... who bb-
tain a post-graduate diploma qualifica_ 
tion wiU be given two advance incre-
ments and thoee who obtain post-gra-
duate degree qualiflcation will be given 
tour advancp incremenu in this scale: 
The strength of Cla. I and Cla .. JI-A 
.hal! be adjusted in IlUch a manner that 
posts in Clas. I Service shall be tilled 
by prombtion of oIIIcer. who haft 
put in 1) years' service in Cia .. II-A 
and are conoldered IlUltable tor ap-
pointment to CI ... I on the bUi, of 
their n!COrd and a qualifyln, teft. 
The remaining vaconci.... if any. will 
be tilled by recruitment through the 
Union Public Service ComrnIalon. 

There shall be a 'Speclalist' Grade' 
carryi", PBy in the scale of Ro. ~ 
4O-1000-EB-».-1300. The mini-
mum quallJlcation tor entry to tru-
category will be the poeSMSion of • 
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post-gradllate degree quali1lcation 
with at least three yel.1'll' Btanding in 
the profession in a responsible position 
connected with the speciality or p'ost-
graduate diploma quali1lcation with 
at least /lve years' standing in the pre-
fession with three years work in a 
responsible position connected with 
the .peeiali ty. 

The 'Supertime Scale' posts will 
carry the scales of (i) Rs. 1300-60-
1600--100-1800. and (il) Rs. 1800-
100-2000-125-2250. in addition to 
the posts of Director-General of 
Health Services and Add!. D.G.H.S. 
50 per cent of the vacancies in the 
superiime .cale I (Rs. 1300-1800) 
will Ib" filled by promotion of of'll-
cer~ working in the Specialists' Grade. 
Some of the General Duty Doctor. 
(Clas. 1) may also be promoted to 
this gra.de. The remaining 50 per 
cent. of the vacancies will be fllled 
by recrui tment through the Union 
Public Service Commission for which 
the C.H.S. doct:ors too will be tree to 
apply. All vacande. in the Super-
time .calc II (Rs. 1800-2250) will be 
ftlled by promotion of suitab!e offil'er .. 
holding post. in the supertime Scale 
I (Rs. 1300-1800). 

Person. appointed to the Service 
shan not be allowed private practice 
at any kInd. Those appointed to 
CIa •• I of the Service shall be entitled 
to non-practising allowance at the 
rate of ro per cent of pay subject to 
R maximum of Rs. 600/-P.M. Those 
appointed to Class n of the Service 
will be granted n.p.a. at 33 1/3 per 
eent ""bject to a minimum of Rs. 
1110/-P.M. 

The revised lleales Of pay and non-
practising allowance will be granted 
'Irit.h dec! from the 1st July, 1965. 

Steps are being taken to amend the 
Central lIea1th ServIce Rules to give 
deet to the above mentianed deci-
sions a. well as to reorranlse the 

(C.A.) 

structure of the Service and to pro-
vide tor other cognate matters. A 
comparative statement sh<>wing the 
scale ot pay  prescribed for the 
I.A.S., the Central Engineering Service 
and the C.H.S. (both existing and re-
vised) i. also laid on the table ot 
the Sabha-Statement n. 

All medical of'llcers who have been 
appointed to the Central Health Ser-
vice already or those who have been 
selected for appointment to the Ser-
vice against future maintenance 
vacancies haVe been asked to elect 
in WTiting for the pay and al10wances 
as sanctioned in the Ministry of 
Health O.M. dated the 30th June, 
1965. About 500 officers have already 
opted for the revised scales of PJY SO 
far. The last date for exerdsinl:! op-
tions was the 13th August. 1965, but 
it has ·been extended in the ca'e ot 
officers posted at distant ~  and 
fOr thosE" who haVe askNi for cxtC'n-
sian of' time. The options are being 
received through the Heads of De-
partments. 

No letters of resignations have been 
received by the Ministry of Health. 

Statement-I 

No. F. 5(I)-1/65-CHS 

GOVERNMENT OF INDIA 

Ministry ot Health 

New Delhi-I, the 30th June, 1965. 

OFFICE M.!:MORANDUM 

Subject:-Central Health ServIce-
Revision of scales of pay .. 
re-Ol'gani .... tion ot the Ser-
vice. 

The Government of India haVe had 
under consideration for lome time 
the question ot reorganisation and 
revision of the pay seales of the Cent-
ral Health Service with a view to 
rationalislni the .tructure \:If the Ser-
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vice and the pay scales and have beeft. 
placed to take the following deci-
sions:-

1. The Service shall be divided in-
to two classes, namely, Class I and 
ClaSs II and will consist ot the foJlow-
ing categories of 'officers:-

i. General Duty Medical Officers. 

ii. Speci"ii,ts Grade Officers. 

iii. Super-time scale Omeen;, 

The General Duty Medical Officers 
wilJ be in Class II as well as in 
Class I. The Specialist grade officers 
and super-time scale officers will be 
in Class I. 

2, C lass II Service will consist of 
0) General Duty Lieentiate Medical 
Officers (Class !I-B) with a scale of 
pay of Rs. 350-l5-380-'1.O---500-EB 
-20---600 and (ii) General Duty 
Grad ua Ie Med ica I Officers (Class 
II-A) with a scale of pay of Rs. 351}-
2~ --- 9 --- EB -30---B30---3l>-
900. The minimum qualification 
fOI' entry to Class II-B of the 
SerVice, i.e" General Duty Licentiate 
Medical Officers, will be the posse-
ssion of a Licentiate medical qualifi-
cation included in Part I of the Third 
Schedule to the India Medical Council 
Act 1956 and five years experience. 

~ minimum qualificatiOn for entry 
to Class II-A, i.e. General Duty Gra-
duate Medical Officers, will be the 
possession of a medical qualiflcation 
included in the first or the second 
schedule or Part II of the third sche-
dule (other than licentiate qualifica-
tion) to the Indian Medical Council 
Act. 1956. The holders of medical 
qualification. included in Part II ot 
the third schedule should fulfil the 
~o itio  stipulated in section 13(3) 
of the Indian Medical Council Act. 
1956. The medical graduate after 
completing the rotating internghlp are 
eligible for appointment to thL-. cete .. 

Rory. A suitable :-hare of the vaea-
ncies In Class II-A will, however, be 
r •• erved to bt> filled up by promotion 
.of the outstanding member. Of Class 
II-B. 

3. The minimum qualification tor 
entry to Class I category ot General 
Duty Medical Office,.., which I will 
carry pay in the scale ot Rs. 450-31}-
660---EB - - ~ ~ 2  shall 
be 5 years' experience after registra-
tion as a medical graduate. Medical 
gl'aduates who possess a post-gradu-
ate diploma qualification will be giVen 
two advance increments and thOSf! who 
possess post-graduate degree qualifi-
cation will bf.. given four advan('e in-
crements in this scale (viz. Rs. ~ 

30---660--- EB - ~ - - 2 )  

The stl'cngth of Class I and Class II-A 
shall be adjusted in SUch a manner 
tJhat posts in Class I Service shull ht' 
fllIed by prcmotion Of officers who 
huvc put in 5 years' service in Class 
II-A and arc considered suitahle tor 
appointment to Class I on the basis of 
their record and a qualifyIng test. 
The remaining vacancies, if any. will 
be filled by recruitment through the 
Union Public Service Commission, 

4. There sh,.1! be a e i i ~  grade 
,·.rrying pay In the scale of Rs. 600-
40-1000-EB -50---1300. Th" mIni-
mum qualification tor recruitment to 
this category will be the pos.oession of 
a post-graduate degree qualification 
with at least three years' standing in 
the profession in a responsible posi-
tion connected with the speciality or 
post-graduate diploma qualification 
with at least five years' standing in 
the protession and with three yell1'l 
work in a responsible posltlon con-
nected with the speciality. 

5. The super-time scale post. wUl 
carry the scale. ot (i) Ra. 1300-60-
1600-100-1800 and Oi) Ro. IB80-
100-2000---125-2'1.50 in addition to the 
pay fixed tor the post. ot Director-
General of Health Services and Addl. 
Dlrector-o"neral of Health Servloes. 
50 per cent of the va'Cancies in the 
supertirne scale of Rs. 1300-1800 will 
be filled by promotion of officer, work-
ing in the Speciali.<t grades. Some 
of the e ~r  Duty dootors (Clul I) 
may also be promoted to this grade. 
The remaIning 1M! p"r cent of the 
'"Ilcances will bE' fiel1ed by recruitrn.nt 
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throuih the Union Public Service 
Commi ... ion. All vacancies in the 
Supertime scale of Rs. 1800--2250 
will be IIlled by promotion Of suitable 
ofI\cers holding po9!s in the super-
time 8081e of RB. 1300-1800. 

S. Persons appointed to the Service 
Ihan not be allowed private practice 
of any kind whatsoever. i c ~ 

cOIlBultant and laboratory practice. 
Th""" appointed to Clasa I of the Ser-
vice shall be entitled to non-practi-
sing allowance at the rale of 50 per 
cent of pay subject to a maxlmwn at 
11.'1. 8001-p.m. Those appointed to 
Class II 01. the Serviee will ·be grant-
ed non-practis\ng allowance at 33 1/3 
per cent subject to a minimwn 01. 
11.'1. 1501-p.rn. 

7. The revised scales bt pay and 
n.p.a. will take efl'ect from the 1st 
July. 1911S. 

8. Step. are being taken to amend 
the Central Health Service Rules to 
give eftect to the above mentioned 
decision as well as to re-organise the 
structure of the Service and to pro-
vide tor other cognate matters. 

p. V. H ... RIHARAS ... NK ....... N. 

Under Secretary to the Govl. 
of Indi._ 

IA.Il Participating Mini.trieslDepta 
Union Territories 

D.G.M.S. 
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Shri P. S. Naskar: I gave a very 
detailed statement ....... . 

Mr. Speaker: Whether Government 
would reconsider the matter and 
bring up the scale on par with that 
0/ the medical services in the armed 
forces or the lAS Or the engineering 
services? 

ShrJ P. S. NuI<ar: The answer is 
that Government have considered 61.1 
these points and the revised !!Cales 
that have been announced indicate 
Government's decision in the matter. 
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SbrI P. S. NuI<ar: As r mentioned 
in my orillinal reply-perhaPs 1 could 
not make myself sufficiently cleor to 
the hon. Member_ .tatement wu 
made in this House on the 2nd March. 
Alter that, the whole matter waa 
examined. AU the vIew. ot tbe 
doctor. were taken Into account and 
the decision that Government lave 
taken has been ...,ad out by mc jun 
now. 

• , -
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8br1 p. S. Naskar: They are gov-
ernment officers. There is a proper 
channel through which they could 
make representation. The Director 
General of Health Services, the Secre-
tary and everybody in the Ministry 18 
available for consultation and to meet 
their representation. 
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Shrimall Savltri Nl,am (Banda): 
According to the statement made by 
the hon. Minister, the Health Minis-
try 1m. tried to fulfil the assurance 

given in this House. But still there 
is great confusion, dissatisfaction and 
disgust prevailing amongst. the doctors. 
May I know from him what are the 
reasons why the doctors are so dilS-
gusted that they have given an open 
.mllenge saying they are going to 
resign? I would also like to know 
whether ... 

Mr. Speaker: The reason is very 
simple. They want more. What else? 

Shrimall Savltri Nlram: I would 
like to know whether it is a fact ,,. 
not that because of this confUldon 
created by the Health Ministry and 
because of the scheme, the net result 
is that people of the higher grade 
have been benefited to a great extent 
but people of the lower grade have 
suJfered all the more. I want a cate-
gorical answer. 

Shd P. S. Naakar: Nobody has 
sufIered more; nobody has benefited 
more. If the hon. Member will 
kindly look into the scales of pay, 
everybody has been benefited. 

Bhri S. M. Banerjee (Kanpur): On 
18th March, at the instance of a senior 
Member of this House who is a doctor, 
the hon. Health Minister met the 
representatives of the Doctors' Joint 
Action Council and gove eight assur-
ances. I find that after the introduc-
tion of the new pay scales and other 
service conditions, none of those 
assurances has been fulfilled, and that 
is one of the causes which is leading 
to this agitation. I want to kno .... 
why Government deviated from their 
assurances, whether this was due to 
financial difIIculties, and whether It is 
a fact that out of more than Rs. 1 
crore which is likely to be spent on 
these new pay scales, 80 to 90 per-
cent goes to those who are getting 
more than Rs. 1,000 and only the rest 
I. going to the lower doctors. 
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Shri P. ,So Naskar: There is no 
such Government assurance of 8 or 
9 points as the hon. Member men-
tioned. There may have been private 
discussions bet ween the hon. Minis-
ter and the doctors, but no assurance 
was given. The only thing that wa. 
said on the floor of the House was 
on 2nd Marrh, namely that the who'" 
pay structure and other .. llied things 
were being considered. After full 
consideration, Government has ~ 

nounced the decision in their memo-
randum of the 30th June, as I men-
tioned in my reply. As for the other 
point about 80 per cent going to the 
top people, it is a matter ot opinion, 
but the facts are different. 

Sbri S. M. Banerjee: On a point 
of order. My point of order is this. 
What I said was that on 18th March, 
at the Intervention or Instance of a 
senior Member of this House, Dr. 
C. B. Singh, the hon. Minister met the 
members of the Joint Action Council 
and 8 assurances had been given. I 
have got all of them in writing here, 
and he cannot deny them. I never 
said that it wa. in the House. But an 
assurance was given in the House by 
the Home Minister that he would 
intervene, and also by the hon. 
Minister that she would do her besl 
Let him reply whether the assurances 
were given by the hon. Minister. whe-
ther in a private or a public meeting, 
to the doctors who came in a depu-
tation to meet her, and whether they 
.... ere not fuUllled. I have here the 
assurances in writing. Let him ans-
Wer that. 

Mr. Speaker: Does he want infor-
mation, or is It a point of order? 

8brI 8. M. BaDerj.,.,: My point of 
order is ... 

Mr. Speaker: What does he want? 
Which rule has been violated that I 
should exercise my judgment? 

SbrI S. M. Banerjee: I am reading 
all the rules, and after a month or 

I Doctors (C.A.) 
so, I will be able to quote. Certainly 
you should realise our difficulties. 

Mr. Speaker: There is no point of 
order. Shri Banerjee is an old par-
liamentarian, and he knows it best 
that there is no point of order. 

Shri S. M. Banerjee: He Is evading 
the question. ' 

Dr. L. M . .siDrhvl (Jodhpur): On a 
point of order. The question has 
been put in respect of two assurances 
given, one by the Health Minister and 
anoth.rby the Home Minister, one 
in respect of talking to the represen-
tlltivcs of the doctors' association and 
the other in respect of the interven_ 
tion ot the Home Minister. The ques-
tion related to whether the Govern-
ment have tried to fulftl these assu-
rances. That question has not been 
answered. That question must be 
answered. 

Shri Vldya Charan Shukla (Maha-
samund): There Is no point of order 
in this. 

8hr1 P. S. N ....... r: I started by say-
ing that this assurance W8JI given in 
this House, that the matter would be 
looked into. That Was on 2nd March. 
About thl. private discussion. do you 
consider it an assurance? As a trade 
union leader, my hon. friend Shri 
Banerjee knows what a discus. Ion is 
and what an asaurance is . 

8hr1 S. M. Ballerjee: It I. the 
patients who are suffering. Kindly 
ask the Minister to reply. 
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QUESTION OF PRIVILEGE 

WRIT PETITION BY SImI MAnnu LIMAYE 
DEFORE CIRCUIT BENCH OF PuNJAB 

HIGn COURT. 

Mr. Speaker: There was a notice 
of question of privilege by Shri Vidya 
Charan Shukla, Shri A. S. Saigal and 
others regarding the writ petition by 
Shri Madhu Limaye before the Cir-
cuit Bench of the Punjab High Court. 
I had kept it pending because then 
the case was before the Court. Shri 
Shukla might briefly say what he 
wants to. 

Shrl Vldya Char ... Shukla (Maha-
oamund): Sir, I had given this notice 
of privilege motion on 10th May and 
as you have said this was held over 
until the Court gave the decision on 
the writ petition. As you will r~

member, the hon. Member Mr. Madhu 
Limaye 'made allegations of mala 
fides on the presidJl1lg officer of this 

hon. HouSe in a writ petition and that 
is the most objectionable part on 
which I have based my privilege 
motion. I also requested that thls 
motion be referred to the Privilege. 
Committee for its decision. But mal' 
I say that if the hon. Member is pre_ 
pared to offer an unconditional apo-
logy to this House then this matter 
may not be referred to the privileges 
committee and the House may cond-
der Whether thst apology can be 
a"""pted or not. 
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Mr. Speaker: He may read out the 
notice. 

ShrI Vldya Chsraa Shukla: The 
notice is as follows: 

"I wish to move in this House 
a Privilege Motion against Shri 
Madhu Limaye, M.P. and Mr. 
Justice Grover and Mr. Justice 
S. K. Kapoor for having commit-
ted breach of privilege of Lok 
Sabha." 

These two judges are now out be .. 
cause 

Mr. Speaker: The notice may be 
read. 

Shrl Vldya Chsran Shukla: I am 
reading the entire noti<:e. 

"The day-to-day working of 
the House and the Rules of 
Procedure and Conduct of Busi_ 
ness of the House are sought to 
be nullified and made ineffective 


